
P R A C H I    M I S H R A 

ADVOCATE, SUPREME COURT OF INDIA 

8, Todarmal Lane, Bengali Market, New Delhi-110001  

Mob: 9818488187; Tel: 011-43538999 

Email: mishraprachiadv@gmail.com 

S. No.: PM/NGT/CZ/93_2023/2023                                            Date: 17.11.2023 

 

To, 

The Registry 

National Green Tribunal (CZ) 

B-35, Arera Hills, Bhopal,  

Madhya Pradesh-462011 

 

Sub.: Filing of Status Report on behalf of Respondent No. 1 & 3- State of 

Rajasthan Through Chief Secretary, Government of Rajasthan & State Wetland 

Authority Rajasthan, Through Its Member Secretary 

Ref.: Babulal Sahu vs. State of Rajasthan & Ors. O.A. 93 of 2023 (Central Zone 

Bench) 

 

In the abovementioned matter, I am the counsel on behalf of Respondent No. 1 & 3. 

Vide order dated 11.05.2023 & 29.09.2023 of this Hon’ble Tribunal, Respondent No. 

1 and 3 were directed to file their Reply/ Report.  

In compliance thereof, Respondent No. 1 & 3 are filing the present Status Report, 

which has been enclosed as under. The matter is next listed on 20.11.2023. It is 

requested that the same may kindly be taken on record. 

 

PRACHI MISHRA 

ADVOCATE FOR RESPONDENT NO. 1 & 3 

 

Encls.: 1. Status Report on behalf of Respondent No. 1 & 3 

 

mailto:mishraprachiadv@gmail.com


STATUS REPORT 

 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 

 

W.R.T. 

 ORDER DATED 11.05.2023 & 29.09.2023 OF THIS HON’BLE 

TRIBUNAL 

 

 

 

IN THE MATTER OF:  

BABULAL SAHU VS. STATE OF RAJASTHAN & ORS.      

 

O.A. NO. 496 OF 2022 (PB) 

O.A. NO. 93 OF 2023 (CZ) 

 

 

 

 

ON BEHALF OF  

RESPONDENT NO. 1: STATE OF RAJASTHAN THROUGH 

CHIEF SECRETARY &  

RESPONDENT NO. 3: STATE WETLAND AUTHORITY 

RAJASTHAN, THROUGH ITS MEMBER SECRETARY 
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DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE F. No.12(47)/ENV /2022 
Jaipur, Dated: 24/05/2022 

District Collector 
Ajmer 
Rajasthan 

Sir 

GOVERNMENT OF RAJASTHAN 

Subject: Regarding notification of water body "Anasagar" as wetland. 

Kindly ind enclosed a copy of the order dated 11.05.2023 of Hon'ble NGT in the matter of O.A. No 496/2022 "Babulal Sahu v/s State of Rajasthan". It has been directed interalia as follows: 

Respondent no. 1- State of Rajasthan, respondent no. 3-State Wetland 
Authority and respondent no. 5- the District Magistrate, Ajmer are directed to file replies within two months by e-mail at judicial-ngt@gov. in preferably in the form of searchable PDF/0CR Support PDF and not in the form of Image 
PDF. In their replies Respondent no. 1- State of Rajasthan and respondent 
no. 3-State Wetland Authority, District Environment Committee chaired by 
Collector Ajmer shall specifically mention steps taken for declaring 
Anasagar Lake as a Wetland. 

As directed, it is requested to comply with the directions of the Hon'ble NGT 
and submit proposal for declaration of Anasagar lake, Ajmer as a wetland as per 
provisions of Wetland (Conservation and Management Rules), 2017 at the earliest. 

Enclosure: As above 

Yours Sincerely 

(Rakesh Mathur) 
Director and Joint Secretary 

Office Address: Room No: 8325, SSO Building, Secretariat, Jaipur Phone: 0141-2227669 

Email: env rajayahoo,co.in; ENV.DEPTaRAJASTHAN.GOV.IN 

6

MISHRA
Text Box
ANNEXURE R-A (COLLY)



 GOVERNMENT OF RAJASTHAN

DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE

Reminder Letter

No. F.12 (47) ENV/ 2022                          Date:

District Collector,

Ajmer.

Subject: - Regarding notification of water body “Anasagar” as wetland.

Sir,

Kindly find enclosed a copy of the letter dated 24.05.2023 of this office, vide which

you were requested to submit proposals for Anasagar Lake to be notified as a wetland, as

directed by the Hon’ble National Green Tribunal in its Order dated 11.05.2023. A report was

required to be submitted to the Hon’ble NGT within 2 months from date of said order. The

desired proposals have not been received yet.  

You are requested to submit the desired proposal for declaration of Anasagar Lake as

a wetland at the earliest, so that the report can be submitted before the Hon’ble NGT.

   

Enclosed- As above   

Yours Faithfully, 

 (Monali Sen)

                                                                                         Director cum Joint Secretary

Address: Room No. 8325, SSO Building, 3rd Floor, Government Secretariat, JaipurPhone 0141-2227669 Fax 0141-2227669,

E-mail :- ENV.DOIT@RAJASTHAN.GOV.IN , env_raj@yahoo.co.in

RajKaj Ref No. : 4468090

Digitally signed by Monali Sen
Designation : Director Cum Joint
Secretary
Date: 2023.08.07 19:02:46 IST
Reason: Approved

Signature Not Verified
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GOVERNMENT OF RAJASTHAN

DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE

No. F.12 (47) ENV/ 2022                                                 Jaipur, Date:

District Collector, 

Ajmer. 

Sub: - Regarding notification of water body “Anasagar” as wetland. 

Ref: - 1. This office letter no. F.12 (47) ENV/ 2022 dated 24.05.2023.

          2. This office letter no. F.12 (47) ENV/ 2022 dated 07.08.2023. 

You were directed to submit proposals for Anasagar Lake to be notified as a wetland,

in compliance of directions of the Hon’ble National Green Tribunal in O.A. No 496/2022,

Babu Lal Sahu vs.  State of Rajasthan & Ors.  vide Order dated 11.05.2023. The desired

proposals have not been received as yet. 

The Hon’ble NGT has now directed vide Order dated 06.09.2023 to submit a report

to the Hon'ble NGT within 02 weeks. 

You are directed to ensure submission of the desired proposal for declaring Anasagar

Lake as a wetland within 07 days, so that the compliance report can be submitted before the

Hon’ble NGT.

Enclosed- As above 

Yours Faithfully

(Shikhar Agrawal)

Additional Chief Secretary

Address: Room No. 8325, SSO Building, 3rd Floor, Government Secretariat, JaipurPhone 0141-2227669 Fax 0141-2227669,

E-mail :- ENV.DOIT@RAJASTHAN.GOV.IN , env_raj@yahoo.co.in

RajKaj Ref No. : 4762959

Digitally signed by Monali Sen
Designation : Director Cum Joint
Secretary
Date: 2023.09.21 17:17:19 IST
Reason: Approved

Signature Not Verified

8

mailto:env_raj@yahoo.co.in
mailto:ENV.DOIT@RAJASTHAN.GOV.IN


9

MISHRA
Text Box
ANNEXURE R-B



10



 165 

9.0 IMPORTANT WETLANDS OF RAJASTHAN  

 
Major part of Rajasthan is arid but western and southern portion of the state have diversified habitats ideal for 

aquatic and terrestrial flora and fauna.  There are various types of sanctuaries and National parks were 

notified in Rajasthan state. There are two National parks and twenty-five wild-life sanctuaries established in 

suitable habitats of forest areas.   

 

Some of the most important wetlands of state are Sambhar Lake, Keoladeo Ghana National Park, Jaisamund 

Lake, Dhebar Lake, Jawai Reservoir, Annasagar Lake, Udaisagar Reservoir and Rajsamund. These wetlands 

are unique in terms of trophic state-flora and fauna and plays very important role in the economy of the state. 

Salient features of each wetlands along with present status in term so spatial extent using satellite data is 

given in  this chapter however, brief discussion of them is worth mentioning before we proceed further:  

 

The Keoladeo National Park (KNP) is a paradise for birds and bird watchers. This is one of the best-known 

bird sanctuaries in the world. KNP is a man-made wetland. Thousands of migratory birds like Demoiselle 

cranes, pintails, Coots, Painted storks, pelicans, etc. roots and breeds every year. Siberian crane, which is a 

vanishing species, visits the habitat every year during winter season. The health of the wetland depends of 

availability of water resources in the wetland. 

 

The Sambhar Lake, is the largest natural saline lake of Rajasthan and covers an area of 230 Sq. km. It is  

used for salt mining and also tourist place for watching  flamingoes during winter season. The catchment of 

sambhar lake is covered with sand dunes and there are no settlements mainly in the western part of the lake. 

Transportation of salt is being done mainly by train. Sambhar lake is a Ramsar site.  

 

The jaisamund lake is constructed to meet the drinking water requirement of Udaipur city and also supply  

hydro power  to the city. It is a recreational site and habitat verity of avifauna and fishes . 

 

Anna sagar situated in the heart of Ajmer city. it is a  man made wetland and highly eutrophic in  nature. In 

spite of Its status it considered to be an important recreational place of the Ajmer city.  

 

Udaisagar Reservoir is centrally located in Udaipur city. It is an impoundment across the river Bedach a 

tributary of river Banas. It is tourist place and known for recreational activities.  Most of the tourists visit this 

place during evenings. 

 

Extensive field work was carried out for these wetland areas. Wetland maps have been prepared for 5km 

buffer area of each wetland sites. Details of the wetlands and wetland maps of 5 km buffer area are shown in 

plates 3 to 23. 
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9.6 Annasagar Lake 
 

Name Annasagar Lake 

Location 
 

26°28'00”  to 26°29'01” N Latitude and 
74°36'59”  to 74°37'58” E Longitude 

Area 155 ha 

Wetland Type Lake/Pond                               

Climate 
The study area is exposed to sub-tropical monsoon climate, which may be described as transitional 
between semi-arid and sub-humid zones. Temperature ranges from 5 C° during winter season and 
38 C° during summer season 

 
Description 

Annasagar located at an elevation of 487.28 m MSL, is a perennial fresh water body situated in the 
heart of Ajmer city covering a large surface area. It is an artificial lake formed by constructing an 
embankment in between of  two hills named Bajrang Garh and Khobra Bherun.  The water spread 
is  124 ha. It clearly reflects reduction in the water holding capacity and fragmentation of lake bed.  
There is a large amount of encroachment in the lake bed making the lake almost half. It receives 
untreated sewage from surrounding settlements. As on today one can say it is  one of the highly 
eutrophic lake of Rajasthan state.  It is also one of the recreational place of the Ajmer city. 

Vegetation 

The sub-tropical climate of semi-arid nature is reflected in dry deciduous type vegetation in the 
area. The floristic composition of the area generally can be classified as of “Mixed deciduous 
species”. Aquatic vegetation is consist of Typha sp., water hyacinth, Azolla sp. and Ipoma sp., and 
microcystis aerinosa is proliferates during winter season.  

Fauna 

Aquatic fauna includes zooplankton, fishes  and avifauna.  Zooplankton sp. are Keratella. 
Brachionus, Diaptamus. cyclop,  Monosyla, and Daphnia,  and fishes includs mainly Catla catla. 
Avifauna includes  lesser flamingo,, tufted duck, white pelican, , pintail, shoveler,  purple moorhen, 
demoiselle crane, brahminy ducks, cormorant, Weaver bird, sea gulls, Field king fisher etc. . 

Turbidity  Low 

 

 

               
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Plate 18: Annasagar Lake 

      Post monsoon data (2006)                         Pre monsoon data (2007)                                    Indices image 
Post monsoon data (2006) 
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I. Guidelines Purpose and Scope 

1. The Ministry of Environment, Forest and Climate Change (MoEF&CC) has notified Wetlands 

(Conservation and Management) Rules, 2017 (hereinafter Wetlands Rules) under the provisions 

of the Environment (Protection) Act, 1986 as regulatory framework for conservation and 

management of wetlands in India. These guidelines have been drafted to support the State 

Governments / Union Territory (UT) Administrations in the implementation of the Rules by 

providing guidance on: 

a) Preparing a list of wetlands in the State / UT 

b) Identifying wetlands for notification under Wetlands (Conservation and Management) Rules, 

2017   

c) Delineating  wetlands, wetlands complexes and zone of influence 

d) Preparation of Brief Document 

e) Determining ‘wise use’ and ecological character  

f) Developing a list of activities to be regulated and permitted 

g) Developing an Integrated Management Plan  

h) Constitution and operational matters of the Wetlands Authorities 

i) Overlapping provisions. 

 

2. These guidelines were drafted by a committee constituted by the MoEF&CC vide OM dated 

August 10, 2018. The committee comprised Mr U.A.Vora (former CCF Wildlife, Government 

of Gujarat), Dr Arvind Kumar (President, India Water Foundation), Dr B.C. Jha (Former 

Director (Wetlands), Central Inland Fisheries Research Institute), Dr P. S. N. Rao (Director, 

School of Planning and Architecture), Dr Afroz Ahmad (Member, Environment and 

Rehabilitation, Narmada Control Authority) and Dr Ritesh Kumar (Director, Wetlands 

International South Asia). The committee met on five occasions at MoEF&CC, New Delhi for 

the said purpose, and submitted final version of the guidelines to the Ministry on December 5, 

2018. The draft guidelines were subsequently sent for comments to all State Governments / UT 

Administrations, and have been finalized after due consideration of the comments received. The 

Committee immensely benefitted from the discussions held with Ms Manju Pandey (Joint 

Secretary). The Committee also acknowledges the support received from Ms Rita Khanna 

(Scientist ‘F’), Dr M. Ramesh (Scientist ‘E’), Mr Chandan Singh (Scientist ‘D’), Dr Anu Chetal 

(Research Assistant) and Ms Pallavi Mukherjee (Research Assistant) during the guidelines 

preparation process.     

II. Wetlands to be regulated  

3. The provisions of Wetlands Rules apply to: 

a) Wetlands designated by the Government of India to the List of Wetlands of International 

Importance under the provisions of the Convention on Wetlands (Ramsar Convention). 

[Ref. Rule 3 (a) of Wetlands Rule] 

b) Wetlands notified under the rules by the Central Government, State Government and UT 

Administration. [Ref. Rule 3 (b) of Wetlands Rule] 
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4. All wetlands, irrespective of their location, size, ownership, biodiversity, or ecosystem services 

values, can be notified under the Wetlands Rules, except: 

a) River channels; 

b) Paddy fields; 

c) Human-made waterbodies specifically constructed for drinking water purposes; 

d) Human-made waterbodies specifically constructed for aquaculture purposes; 

e) Human-made waterbodies specifically constructed for salt production purposes; 

f) Human-made waterbodies specifically constructed for recreation purposes; 

g) Human-made waterbodies specifically constructed for irrigation purposes; 

h) Wetlands falling within areas covered under the Indian Forest Act, 1927; Forest 

(Conservation) Act, 1980; State Forest Acts and amendments thereof; 

i) Wetlands falling within areas covered under the  Wildlife (Protection) Act, 1972 and 

amendments thereof; 

j) Wetlands falling within areas covered under the Coastal Regulation Zone Notification, 2011 

and amendments thereof.  

[Ref. Rule 2 (g) and Rule 3 of Wetlands Rules]       

  

5. Human-made wetlands are defined as wetlands that are planned, designed and operated to meet 

a specific purpose (such as providing water for irrigation, producing fish through culture 

operations, producing salt, recreation, preventing salinity intrusion, flood control etc.). Only 

those human-made wetlands that have been built for purposes, mentioned at paras 4c) – 4g) 

above, are excluded from notification under these Rules.  

 

6. Natural wetlands, partly or wholly used for purposes as mentioned at 4c) – 4g), attract the 

provisions of the Wetlands Rules. 

 

7. Wetlands designated as Ramsar Sites may be notified under the Rules as per the process 

mentioned in paragraphs 57-65, even when partly or wholly overlapping with areas covered under 

the Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest Acts and amendments 

thereof; Wildlife (Protection) Act, 1972 and amendments thereof; Coastal Regulation Zone 

Notification, 2011 and amendments thereof. Regulations for parts of wetlands overlapping with 

4h-4j (supra) will, however, be as per the corresponding regulatory framework. Ramsar site areas, 

not covered under any of the overlapping laws and rules, will attract the provisions of the 

Wetlands Rules (Refer illustration 1 below). 
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Illustration 1: Using the Wetlands Rules to fill in the gaps in situations of multiple regulations in a Ramsar 

Site. In the situation above, wildlife sanctuary (indicated as a) and a reserved forest (indicated as b) partly 

overlap with the Ramsar Site boundary. Being a coastal wetland, a part (indicated as c) also falls under 

Coastal Regulation Zone. In such cases, it is recommended that the entire Ramsar Site, inclusive of 

overlapping areas, is delineated and notified under the Wetlands Rules. The overlapping areas shall 

continue to be regulated as per respective Acts and Rules, and the remaining area may be regulated as per 

the provisions contained in Wetlands Rules.   Similar approach can be taken even for wetlands that have 

not been designated as Ramsar Site. 

 

8. For wetlands falling within the criteria 3 (b) (supra), the exclusions mentioned at para 4 a) – 4j) 

shall apply only in cases wherein the entire wetland falls under the said category. In cases wherein 

areas falling within para 4 a) – 4 j) form a part of larger wetland or wetlands complex, and 

exclusion may result in impeded ecological contiguity and connectivity, such areas may be 

included within the boundary of wetland being notified. Regulations within the boundaries of 

areas mentioned at para 4 h) – 4 j) will, however, be as per the corresponding regulatory 

frameworks (Refer Illustration 1 and 2). 

 

9. Though Protected Areas and areas falling within the purview of Coastal Zone Regulation have 

been excluded from notification under the Wetlands Rules, management of such wetlands may 

benefit through the application of ‘wise use’ approach (within the framework of existing laws and 

rules) as outlined in Section VII of these guidelines. 
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Illustration 2: Considering river stretch and human-made wetlands for notification. In situations when the 

entire wetland, to be notified, is a river stretch [indicated as (a)], paddy fields [indicated as (b)], human-

made wetland waterbodies for irrigation [indicated as (c)], and human-made waterbodies created for 

aquaculture purposes [indicated as (d)], these may not be notified under the Wetlands Rules. However, in 

cases as in (e), wherein river channels, paddy fields, and human-made wetlands such as aquaculture areas 

form a part of a larger wetland or wetland complex, and excluding such area may fragment the wetland 

regime, the area to be notified may include river channels, paddy fields or any other human-made wetland.  

 

10. Should the State Governments/UT Administrations be desirous, any wetland, even if included 

within the list of wetlands excluded from notification under Wetlands Rules, may be notified 

under the relevant state laws. In this regard, the approach/mechanism outlined in Wetlands Rules 

and these guidelines may be suitably adopted.   

III. Wetlands Authorities 

11. As per Rule 5 of Wetlands Rules, 2017 the Wetlands Authorities within States and UTs are 

deemed as constituted with the following members: 

a) Minister In-charge of the Department of Environment/Forests of the State Government or 

Minister In charge of the Department handling wetlands - Chairperson;(Administrator or 

Chief Secretary of the UT – Chairperson in the case of UT); 

b) Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;  

c) Secretary in-charge of the Department of Environment - Member ex-officio; (Vice-

Chairperson in the case of UT) 

d) Secretary in-charge of the Department of Forests - Member ex-officio;  

e) Secretary in-charge of the Department of Urban Development - Member ex-officio; 
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